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The question i t

to
S H R l  
move :
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rates which can be varied with reference to 
the actual nature o r  extent of the liability as 
it may exist from time to time. A scheme 
called the Personal Injuries (Com pensation  
Insurance) Scheme 1965 was promulgated 
under  ihe Act during the last emergency and 
it is proposed to extend the the same to 
the present emergency after the Act has been 
amended by the Bill under consideration.
Every employer including a  contractor,  
other than  Governm ent,  is required to take 
cut a policy o f  insurance from the Central 
G overnm ent,  and this policy insures his liabi 
lily under the Act.  F o r  the purpose of 
operating the scheme o f  insurence. Govern-
ment apppoints  an agent on paym ent of 
lem unera t ion .  The L .l .C .  was appointed 
as an  agent during the last empergency and 
i t  proposed to be so appointed again new.
The lotal am ount of p remium  is fixed after 
the termination o f  the emergency. M ean-
while,  advance payment against the final 
toial premium is recoverable from the e m -
ployers periodically at intervals o f  not less 
than  a  quarter o f  an  year and  the rate  o f  
advance premium  is notified from time to 
time. A Fu n d  called the personal Injur- 
ries (Ccmpensalion Insurance) Fund  is crea-
ted from the receipt under the scheme and if 
the amount in the Fund  is not sufficient at 
any time, the Centra l  Governm ent pays into 
the Fund  as an advance out o f  the general 
revenues such am ount as may become nece-
ssary. Governm ent carries its own risk and 
the Fund  cannot be utilised to pay com pen-
sation to workmen employed by G overn -
ment.
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‘ ‘That C lausei  2 to  5, Clause 1, the 
Enacting Fo rm u la  and the Title  stand 
part  o f  the Bill. ”

The motion was adopted-

Clauses 2 to 5, Clause l , the 
Enacting Formula, and the Title 
were added to the Bill.

B A L G O V IN D  V E R M A  ; I beg

“ That the Bill be passed .”

M R  S P E A K E R  : The question is

“ That the Bill be p a ised .”

The motion y/as adopted

IS. 34 hrs.

IN D IA N  T A R IF F  (A M E N D M E N T )  B IL L

T H E  M IN IST E R  O F F O R E I G N  T R A D E  
( S H R I L. N .  M IS H R A  ) : Sir ,  I beg to 
move:

I will not take more t ime of the House 
and hope the House will appeciate the u r -
gency and in irorlance  of this measure and 

give its approval to the Bill.

M R  SP E A K E R  ; The question is :

“ That the Bill further 
Personal Injuries 
Insurance) Act, 1963, 
considera tion .”

to am end  the 
(Compensation 
be taken into

The motion was adopted.

MR. S P E A K E R  ; There are no a m e n d -
ments.

“ That the Bill fu r ther  to a m en d  th« 
Indian Tariff Act,  1934, be taken  into 
considera tion .”

A t  hon. members may be aware, p ro tec -
tion to the dyeintermedia tes and a lu m in iu m  
industries is due to expire on  the 31st Dece-
mber,  1971. The Tariff C om miss ion has 
reviewed the perform ance  of these industr ie -  
and  ha t  submitted its reports thereon. G o re -  
rn m an t’t  Resolutions containing their  decis* 
siotks on the reports,  together with copies 
o f  other connected papers,  were laid on Ihe 
Table o f  the H ouse  on  the 14th ins tan t .

o
I thall  now refer very briefly t the two 

industries under cosideration, talking dye- 
interraediates firtt .  This is a  good example 
of an Ind ian  industry which has developed 
gr«atly under  protection. Starting  with the
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importation of finished dye-stuffs, we have 
moved on to the manufacture of the inter* 
mediate* from which the dye-stuffs are 
made. Protection to three intermediates 
was granted in 1964 and to SO others in 
1968. Pending the completion of its detailed 
review of the industry, the Tariff Commi-
ssion has recommended that the protection 
to the 53 intermediates should be continued 
for a further period of three years. 
While accepting this recommendation 
{• principle, government have deaided to 
continue the protection for one year for the 
present, and to review the position in the 
light of the Tariff commission’s final 
report.

The aluminium industry has also made 
striking advances under protection. Its 
production has increased from 3, 554 tonnes 
in 1952 to 11,120 tonnes in 1960 and 
further to 1,61,081 tonnes in 1970. Taking 
all fsctors into account, the Tariff Commi- 
sion has recommended that the protection 

; through protective duties might be disonti- 
itued but the industry might continue to 
be deemed a protected industry. Government 
have accepted this recommendation. It is 
proposed to replace the protetive duties 
#n crude aluminium and aluminium manufa-
ctures by appropriate duties. Tbe effective 
levels of duty will for the present be kept at 
tbe existing levels.

I may not say a word about the Tariff 
Commission. Some doubts have been voiced 
Whether Commission has any role to play, 
wader present conditions of import control.

- Hon. Membeis would agree that the 
gradual development of an industry without 
causing undue hardship to the consumer 

. eeanot be achieved by a mere ban on im-
parts The progress made by tbe two 

v Industrie* I have mentioned would show to
■ Whet extent a properly thought-out scheme 

v 'iff protection can be effective. Farther, 
v criticisms have recently been voiced that the 
i Tariff Commission does not pay sufficient 

attention to tbe needs of consumers and Is 
iwt-occapied with a “cost plus** approach. 

:L While Government would like this body to 
2: #**rcise its functions in an abjective and 
:£; tafapendent manner, k  is also■. accessary

.■ note of

Government’s concern in assessing real 
coat* and maintaining price stability, and 
giving full regard to securing the welfare, 4$ 
the common man. Government have now 
decided to appoint as chairman of the 
Commission a person withe a distinguished 
record of service and considerable experience. 
They look forward to seeing Tariff Cpmmi* 
ssion playing a perceptive any dynamic role 
in protecting equally the industrialists and 
the consumer.

The Bill incorporates the decisions of the 
Government referred to ealier.

With these words. Sir, I beg to move 
that the Bill further to amend the Indian 
Tariff Act, 1934, be taken in to consi-
der t ion.

MR. SPEAKER : Motion moved 5

“That tbe Bill further to amend 
the Indian Tariff Act 1934 be 
taken into consideration"

♦SHRI R. P. DAS (Krishnagar) : Mr. 
Speaker, Sir, the protection that was 
extended to the Aluminium Industry for 
the last 22 years upto 31st December, 1971 
is now being withdrawn. I support this 
measure. As a result of this protection, 
the production of aluminium in the country 
has gone up immensely. In 1952 the pro-
duction was in the region of 3300 tons. In 
1970 it went up to 1 lakh and 61 thousand 
tons. It is expected that by 1976 the pro-
duction will go up to 4 lakhs and 30 thou-
sand tons. It can be safely said that tbit 
phenomenal increase in production ha* been 
possible mainly due to the protection accord-
ed to the aluminium iudustry. But inspite 
of the increase in production, the industry 
has not been successful in meeting the entire 
demand in the country and it it said that 
tbe Industry is only partially moetingthe 
order* plated with It for supply of alun^- , : 
nium products. The supply of the items 
for whicb orders have been placedwltfe 
themheveofftn been very -' much deteye. 
1&» quality of tbe goods supplied by tbe

 .......    ... ....... , ...................   . ■ ‘T5-IJ. .. . ,
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very poor tjuatity and fall far short of dye stuff intermediate* is being extended
standard specifications. Not only that, tbe 
price that is charged for aluminium products 
in the country is also much above the price 
prevailing io the international market for 
such products. As a result of this, the 
industry has made huge profits and it 
is not at all necessary to extend the 
production to this industry any longer* 
As a result of tbe protection enjoyed by 
the aluminium industry, we have seen that 
untold harm has been caused to the existing 
cottage industries producing utensils of 
copper, bronze and other metals in Bombay, 
Ahmedabad, Moradabad, Varanasi fnd 
'Nabadwip, Khagra, Kandi, Dharmatala and 
other places in West Bengal. Another reason 
for this harm to the cottage industries produ-
cing utensils of metals other than aluminium 
is that, the Government has not paid 
sufficient attention to those industries and 
there has been a lack of planning in respect 
of them. The aluminium industry has been 
able to cause harm (o the cottage industries 
due to the advantage it enjoyed of the 
protection accorded to it and also due to the 
mismanagement of the planners and their 
ignorance of the situation obtaining in these 
cottage industries. Now that it has been 
decided to withdraw that protection through 
this Bill, 1 feel that tbe cottage indusit. 
ties mentioned earlier will be benefitted 
indirectly. Some planning is aUo necessary, 
in addition, to help these cottage indust* 
ries.

This Bill also seeks to extend the 
protection to the 53 dye stuff intermediates 
for another year i. e. upto 31.12. 72. In the 
Case of the dye stuff intermediates, as in the 
cose of tbe aluminium industry, we have seen 
that these industries have prospered cons!*

for another year because the final report of 
the commission has not yet been received. 
1 support this Bill in these circumstances. 
But 1 feel that it is the policy of the 
Tarrif Commission to delay its report so. 
the protection is further extended. The 
report of the Commission should be ex-
pedited. With these words, I conclude my 
speech.

W f ( m v f a )  : *TR- 

sfto snara ^  ^  s te H rr  f w  

S r f a *  «t s t  T*srerr |  £ f w *  
3TW *ft f^nrW srt£-
n m  ^ % f?r*r fsp^T ’STRTT| 

s f e  % s r r r  ^  f i r e r
|  1 Srfr’T t  WPT

s n r r « r  < r f » iT ,  w .  V r  f t o r  |  f o
. . O-__^  2L. -A.. *V» _»V----- . .«> __ft5n£«RPT T̂ raTn $  Wt TOWRS1 ^BT-

f^n: ft |  ark •sfHF
f  i am

irdf 15ft OTSfTr stf t̂cTT |  far
fTO ftsff *n*Hr*rrfir% n
|t r ,  % xWNW ^  ^ arftT ^pt 'RTW % 
f?rtr f%zn f r o  SrfV
wc* % * r$ r  * rrc r r  1 1  a f t
fttn ^  $,

«r??n' t , w  srcrrc: sfaar
Tf^rr i

^  jgfarer flr 11  arrr% q g f W w
derably due to the protection given to them 
by the Government. But unfortunately, the 
consumers have nof received any benefit of 
the prosperity enjoyed by these industries. It 
Is kt tbe fitness of things that when an indu-
stry enjoys phenomena! prosperity due to the 
protection extended to it. Sometimes, even 
long aftcrthey are necessary, the benefit of 
that should be shared by tbe consumers also 
intbeshape of lower prices or better quality 
of goods etc. But here we have not seen ■;

Tbe employees tad  tbe ■ 
labourert woridng la these industries also ■:

^*nrr ^ r r  ^  ^  f W W  

v n W t  ^  1 1  .fpnnt w

#  M  .t* ^ ^ w r  ^ i f

1 1  ^  v m x  M
#  & &  t « # 9 r  &
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v m  tfr ft? «■> % % ^

0 t 5  «Ft W T f r o  $  tf$ r -  
*TcTT fprM t <ffh: ^rTT ST%̂T T  ^
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s t r  s *r  3 * r * t  ^  ^
f  \ t  ^ i w t t  ^ t ^ t t  j  f a  w  *W t 
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t  ^ T T t t f P T  f W T T  s n f|c r ? ^  fa ^ T *P t
s f t b m  sfn ? f r s w r  s f t ^ i j r ,  «nr?: ^ t  
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grr ^ t  |  ? w r  ^  sflforaw 
^ t ,* n #  t  ?rt ^ f t  v t  ^  artan>ir ■ 
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f^5T ^  s p ^  5fr a rra

? T T 5 3 f f t 5 T f ? r  I  TT JT§

^ ifR r 1 1  |

f^ :

In respect of products of the aluminium 
industry falling within Item  Nos. 66 (a) 
and 66 (1), the Bill seeks lo  with 
draw the protectivs rates o f duty and 
to  levy revenue rates of duty with effect 
from the 1st January, 1972. The statutory 
rates of revenue duty are being fixed at 
40% ad valorem, which is applicable to 
other non-ferrous metals and raw mate-
rials. The effective levels of duty will, 
however, be maintained for the present at
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^  JT r̂r |

I  I % ^ r jf f  f t r w ^

I  3TT5T

I  I ?r?JTfTrf5TJTTT 3 fk  

= ^iff % 3f> I  %

^  I  I SfT'T ^ ? f k

5TT'TT ^  1

aftx ^Tfr ri'̂ 'Tj =c(̂  t |  11

t  ^ i efT'??

J f j )  I f r  t  w

i  1 1
the existing rates, through exemptions %
under the Customs Act, 1962. ^

?TT«T ?TTfeT W  R5TT ^  ^iTTg>rr

t ? rif  f^r^T I ?rr3T ^

5f1t^5PT

I I w ^ I
^T'^r T f r  |?t t  | jtt  sft

^=^TT ^  ? r |f  

^ | ,
?TT % ?TRHt I ,
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^ • Cs
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^ aFTT^3T  ̂ ^TTT %
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^ ?

t  T̂T'T % i
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^=rr^ t ’T

H ^ I

*SHRI J. M. GOW DER ( Nilgiris ):
Hon. Mr. Speaker, S ir,l am thankful 
to you for giving me an oppor 
tunity to speak on the Indian Tariff 
(  Amendment ) Bill, 1971. While I 
welcome the Bill, I would like lo make a 
few observations on the provisions of the 
Bill.

Sir, it is a fact that our dye-interme- 
diates industry has developed greatly under 
protection. We are now manufacturing the

♦ The Original speech was delivered in Tamil.
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intermediates from which the dye-s.uffs are 
made. In  view of the fact that our produc-
tion of dye-interraediates is not enuogh to  
meet the requirements of the country, the 
industry is still in need of protection. The 
Tariff Commission in thier interim report have 
recommended that protection should be exte-
nded for three more years in the case of 53 
dye-intermediates. Sir, you will surely appre-
ciate the fact that the Tariff Com nissiou 
must have gone into the question thorou-
ghly before they made this recom mendation. 
3 u t, I do not know why the Government 
have extended protection through this Bill 
only for one year for these 53 dye-interme- 
dlates. I do not think that the Government 
should waste their energy in bringing be-
fore this House such piece-meal legislations 
every now and then. It is not only that the 
valuable time of the House but the industry 
is also kept on tender-hooks as to whether 
the protection will be extended for a further 
period or not. I would have felt happy if 
the Government h id  accepted the recom-
mendation of the Tariff Commission for ex-
tending the protection to these 53 dye-inter- 
mediates for three years and brought be-
fore this House a Bill incorporating thi* 
recommendation in full. I would suggest 
that the Government should as far as possi-
ble bring comprehensive bills before the 
House instead of resorting frequently to pie- 
ce-meal legislation.

Secondly, Sir, in Tamil N adu we are 
conducting research as to whether dye-inter- 
medlate from the bark of acacia tree. In 
fact, every effrot is being made to produce 
in sufficient quantity the whole requirement 
of dye-intermediate indigenously. I  would 
appeal to  the Government that they sould 
extend all assistance, technical and financial, 
for research work being done in this 
field.

As has been explained by the hon. M ini-
ster from 3554 tonnes in 1952, the aluminium 
production has gone up to 1,61,018 tonnes 
in 1970. This has led the Government to 
levy statutory rate o f revenue duty at 40% 
on aluminium instead of protective rates of 
duty. Though I have no objection to the 
removal of protective rates of duty on alum i-
nium, I fee! that 40% aJv dorem  duty is 
too high. Aluminium is not only used in 
the manufacture of aeroplanes but also in the

manufacture of poor people’s vessels. In 
fact, such vessels are produced in cottage 
industries. That is why I feel that the rate 
of 40 percetit advaloremi'ity is too high 
and it should be reduced if the Government 
want to help cottage industries in the coun-
try.

16 hrs.

I welcome the statem ent of the hon. 
Minister that the Government have decided 
to appoint someone with a distinguished 
record of service in the trade and industry 
as the Chairm an of the Tariff Commission. 
This is a welcome departure from the system 
of appointing a high official as the Chaiim an 
of the Tariff Commission. The Tariff Com-
mission is meant to serve both the industry 
and the consumers. Only a  man with sound 
experience in trade and industry could do 
justice to the onerous responsibilities o f a 
Chairm an. I welcome this announcement 
and I am sure that the Government will be 
greatly benefited by the experience of such 
a Chairm an of Tariff Commission.

Before I conclude, I would once again 
stress that the Government should give due 
weightage to the recommendations of the 
Tariff Commission and implement them in 
full ; otherwise no useful purpose would 
be served even if the Commission is headed 
by a man with rich experience in trade and 
industry.

( s f^ rd ^ r )  :

^  TTR # I I
q;?r. itit . ^  ^  w

TT I I t  fg-'S tr̂JTfiTf̂rirrT
..................
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SHRI K .D . M a LAVIYA (Doram ariagaoj) 
May I seek a  little clarification with regard 
to our present agenda ? How long do you 
propose to continue this discussion in 
which most o f us are not very interested ? 
If  you clarify when the Prime M inister is 
going to mal<e a statem sat, that may clear 
the whole situation. We cannot indefini-
tely go on this way. O therwise, let us 
have a more purposeful discussion on a 
more interesting subject.

MR. S P E A K E R : I know. B at we 
have to do it. Discussion on this Bill 
is continuing now. We have all been very 
busy since this morning. We may adjourn 
now and  reassemble again at 5.30 P, M.

16.05 hrs. .

The Lok Sabha then adjourned till Thirty 
minutes past Seventeen o f the Clock

17.30 hrs

The Lok Sabha reassembled at half 
past Seventeen o f ihe Clock 

[M r . s p e a k e r  \n the Chai^^

Statement Re. Unconditional Surrender 
o f West Pakistan Forces In 

Bangla Dfsh

THE PRIM E M INISTER, MINISTER 
O F ATOMIC EN ER G Y , M INISTER O F 
ELECTRONICS, M INISTER OF HOME 
AFFAIRS AND M INISTER OF IN FORM A -
TION AND BROADCASTING (SHRIM ATI 
IN D IR A  GANDHI) : M r. Speaker,
Sir, I have an announcement to make, 
which I think the House has been waiting 
for, for sometime. The West Pakistan forces 
have uncondititonally surrendered in Bangla 
Desh. The instrument of surrender was signed 
in Dacca at 16.31 hours I.S.T. today by Lt. 
G en. A. A .K . Niazi on behalf o f the Pakistan 
Eastern Com m and, Lt. Gen. Jagjit Singh 
A urora, G O C -in-C  of the Indian and Bangla 
Desh forces in the Eastern Theatre accepted 
the surrender, f^^acca is now the free capi-
tal o f a free country.

This House and th e  entire nation rejoice 
in this historic event. Wa {lail the people

of Bangla Desh in their hour o f trium ph. 
We hail the brave young men and boys of 
the M ukti Bahini for their valour and 
dedication. We are proud o f our own Army, 
Navy, Air Force and the Border Security 
Force, who have so magnificently demons-
trated th»ir quality and capacity. Their d isci-
pline and devotion to duty are well known. 
India will remember with gratitude the 
sacrifices of those who have laid down their 
lives, and our thoughts are with their 
families. '

Our Armed Forces are under strict 
orders to treat Pakistani prisoners o f war in 
accordance with the Geneva Convention and 
to deal with all sections of the population of 
Bangla Desh in a humane manner. The 
Commanders of the M ukti Bahini have 
issued similar orders to their forces. Although 
the Government of Bangla Desh have not 
yet been given an opportunity to sign the 
Geneva Convention, they also have declared 
that they will fully abide by it. It will be 
the responsibility o f the Government of 
Bangla D esh, the -M iik ti Bahini and the 
Indian Armed Forces to prevent any 
reprisals.

Our objectives were lim ited— to assist 
ths gallant people of Bangla Desh and their 
M ukti Bahini to liberate their country from 
a reign of terror and to resist aggression on 
our ow n land. Indian Arm ed Forces will 
not remain in Bangla Desh any longer than  
is necessary.

The millions who were driven out of 
their homes across our borders have already 
begun trekking back. The rehabilitation of 
this w ar-torn land calls for dedicated team 
work by its G overnm tnt and people.

We hope and trust that the Father of 
this new nation. Sheikh M ujibur Rahm an, 
will take his rightful place among his own 
people and lead Bangla Desh to peace, 
progress and prosperity. The time has come 
when they can together look forward to a 
meaningful future in their Shonar 
Bangla. They have our good wishes.

The trium ph is not theirs alone. All 
nations who value the human spirit, will 
recognise it  as a significant milestone in 
m an’* quest for liberty.


